1 C.P. No. 144/2019

Central Administrative Tribunal
Principal Bench, New Delhi

C.P. No. 144/2019
O.A. No. 189/2018

This the 1° day of February, 2021
(Through Video Conferencing)

Hon’ble Mr. A. K. Bishnoi, Member (A)
Hon’ble Mr. R.N. Singh, Member (J)

Sunil Kumar, Ex-Stenographer, Age 35 years

Ministry of External Affairs

S/o Late Shri Tej Ram

R/o H.No. 63, Village: Fatupura,

P.O. Tigaon, Distt. Faridabad

Haryana-121101 ...Applicant

(through Advocate Sh. Suresh Sharma)

Versus

1. Shri Vijay Gokhale
Foreign Secretary,
Ministry of External Affairs,
South Block, New Delhi-110011

2. Shri Amit Narang
Joint Secretary (CNV &l) and
Chief Vigilance Officer
Ministry of External Affairs,
Room No. 163, South Block,
New Delhi-110011
...Respondents

(through Advocate Sh. Manish Kumar)



2 C.P. No. 144/2019

ORDER (Oral)

Hon’ble Mr. R. N. Singh, Member (J):

Shri Suresh Sharma, learned counsel for the petitioner
submits that though an appeal preferred by the applicant
has been disposed of by the respondents, however, the

same has not been considered and disposed of by the

Competent Authority. According to him, the Competent
Authority is only the Secretary, Ministry of External Affairs,
Govt. of India. Whereas learned counsel for the
respondents explains that the Additional Secretary, who
has disposed of the appeal of the applicant, is the
Competent Authority.

2. In view of the aforesaid, learned counsel for the
applicant does not press the present Contempt Petition.
However, he seeks liberty to the petitioner to approach this
Tribunal in accordance with law, if so advised.

3. Accordingly, CP is closed. Notices are discharged. The
petitioner shall be at liberty to agitate his grievances in

accordance with law.

(R.N. Singh) (A. K. Bishnoi)
Member (J) Member (A)
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